3119 Re. Question

The Lok Sabha reassembled after
hnch at five minutes past Fourteen
of the Clock.

[MR. DrrUTY-SPEAKER in the Chair]

RE: QUESTION OF PRIVILEGE
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MR. DEPUTY-SPEAKER: When
the proceedings started in the mern-
ing, this question might have been
raised. Now we are on legislative
business.
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MR. DEPUTY-SPEAKER: If he
has anything to say regarding the
business before the House, I will per-
mijt him; Otherwise, not.
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MR. DEPUTY-SPEAKER: You can
take it up tomorrow if there is any
procedural lapse, but if you have any-
thing to say regarding the business
befcre the House, you may do so.
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MR. DEPUTY-SPEAKER: As you
have pointed out, and rightly so, after
Calling, Attention, usually adjourn-
ment motion, breach of privilege and
things like that are taken up. I am

told that you had some discussion
with the Speaker.
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MR. DEPUTY-SPEAKER: Then,
these matters can be raised in the
House after the Speaker gives his
consent.
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MR. DEPUTY-SPEAKER: That
means the Speaker is seized of the
matter, and as you have said, if some
assurance is given by the Govern-
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MR. DEPUTY-SPEAKER: At this
time how can you take it up?
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MR. DEPUTY-SPEAKER: You
teke up the matter with the Speaker
and then bring it up before the House.
That is the only procedure I can sug-
gest.

SHRI S. M. BANERJEE (Kanpur):
Fcerget for the moment the privilege
mction. Is it not open to the Minis-
ter to say that what appeared in the
press is wrong?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
The meeting about which thg report
has appeared in the paper is supposed
to be a secret meeting.

MR. DEPUTY-SPEAKER; What
appeared in the press cannot be said
to be authoritative.
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Enemy Property
Bill
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SHRI THIRUMALA RAO (Kaki-
rada): May I make a submission?
What is supposed to have happened
at the meeting of the Congress par-
liamentary party executive (Inter-
ruption).
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I would like to draw the attentiom
of Shri Madhu Limaye to the fact
that the discussion on this subject
was not conclusive, and it has been
postponed. Further, he cannot take
cognizance of what happens at party
meetings or private meetings, It i
only what happens in this House
which matters,

MR. DEPUTY-SPEAKER: I entire-
ly agree that whatever may appear
in the press regarding party squab-
bles anywhere on any matters that
are discussed, whether in the SSP or
CPI or the Congress, we cannot take
those reports to be authoritative.

14.11 hrs,

ENEMY PROPERTY BILL~—Contd.

Clause T7—(Payment to Custodian of
money otherwise payable to an enemy,
enemy subject or enemy firm)

SHRI BENI SHANKER SHARMA
(Banka): I beg to move:

Page 8, lines 22 and 28, omit
‘unless otherwise ordered by the
Central Government’. (2)

MR. DEPUTY-SPEAKER: The
amendment is now before the House.



